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KARNATAKA LEGISLATIVE ASSEMBLY
FIFTEENTH LEGISLATIVE ASSEMBLY
TWELFTH SESSION

THE KARNATAKA PRISONS (AMENDMENT) BILL, 2022
(LA Bill No. 07 of 2022)

A Bill further to amend the Karnataka Prisons Act, 1963.

Whereas it is expedient further to amend the Karnataka Prisons Act, 1963
(Karnataka Act 33 of 1963), for the purpose hereinafter appearing:

Be it enacted by the Karnataka State Legislature in the Seventy Third year of
the Republic of India as follows:-

1. Short title and commencement.- (1) This Act may be called the
Karnataka Prisons (Amendment) Act, 2022.

(2) It shall come into force at once.

2. Amendment of section 42.- In section 42 of the Karnataka Prisons Act,
1963 (Karnataka Act 33 of 1963) (here in after referred to as the Principal Act),-

(i) after the words “any prohibited article”, the words “mobile or any
instrument of communication” shall be inserted.

(ii) for the words "not exceeding six months, or with fine not exceeding two
hundred rupees, or with both" the words "not less than three years but which may
extend to five years and fine" shall be substituted.

3. Amendment of section 57.- In section 57 of the Principal Act, after
sub-section (1) the following shall be inserted, namely:-

“Provided that, notwithstanding anything contained in any other law for time
being in force, if the prisoner who fails to surrender on expiration of the parole,
shall be deemed to be a proclaimed offender. Further, the bonds executed by the
prisoner and the surety of him, shall be liable to be forfeited to the state and
forfeited bond amount shall be recovered as arrears of land revenue”.

4. Amendment of section 58.- For section 58 of the Principal Act, the
following shall be substituted, namely:-

“58. Penalty for failure to surrender.- Any prisoner who fails to surrender
himself as required by sub-section (1) of section 57 shall on conviction, be punished
with imprisonment for a term of not less than three years but which may extend to
five years and with fine. The person who stood surety to the prisoner, who failed to
surrender himself, as required by sub section (1) of section 57 shall on conviction,
be punished with imprisonment for a term of not less than six months but which
may extend to one year and with fine.”

5. Insertion of Section 58A.- After section 58 of the Principal Act,
the following shall be inserted, namely:-

“58A. Offences to be Cognizable.- (1)The Offences punishable under section
42 and 58 shall be cognizable.
(2) The punishment awarded under this Act shall operate on completion of the

sufferance of the sentences or punishment awarded in any other cases in
which is convicted”.
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STATEMENT OF OBJECTS AND REASONS

It is considered necessary to amend the Karnataka Prisons Act, 1963 (Karnataka
Act 33 of 1963) to curb the menace of jumping parole and introducing or removal of any
prohibited articles, into or from prison and communication with prisoners which is
required to create good atmosphere within and outside the limits of a prison on the

direction given by the Hon’ble High Court of Karnataka in CRL. Appeal No.639/2015.

Hence the Bill.
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FINANCIAL MEMORANDUM

There is no extra expenditure involved the proposed legislative measure.

AARAGA JNANENDRA
Minister for Home

M.K. VISHALAKSHI
Secretary (I/c)
Karnataka Legislative Assembly



4

ANNEXURE
Extract from the Karnataka Prison Act, 1963
(Karnataka Act 33 of 1963)

XX XX XX

42. Penalty for introduction or removal of prohibited articles, into or from
prisons and communication with prisoners.— Whoever, contrary to any rule under
this Act, introduces or removes or attempts by any means whatever, to introduce or
remove, into or from any prison, or supplies or attempts to supply to any prisoner
outside the limits of a prison, any prohibited article, and every officer of a prison who,
contrary to any such rule knowingly suffers any such article to be introduced into or
removed from any prison, to be possessed by any prisoner or to be supplied to any
prisoner outside the limits of a prison, and whoever, contrary to any such rule,
communicates or attempts to communicate with any prisoner, and whoever abets any
offence made punishable by this section, shall, on conviction, be punished with
imprisonment for a term not exceeding six months, or with fine not exceeding two
hundred rupees, or with both.

XX XX XX

57. Prisoner to surrender himself on the expiration of the period otherwise
liable to be arrested.—(1) On the expiry of the period for which a prisoner was
released temporarily under sub-section (1) of section 55, or on parole under subsection
(1) of section 56, he shall surrender himself to the officer in charge of the prison from
which he was released.

(2) If a prisoner fails to surrender himself as required by sub-section (1), he may
be arrested by any Police Officer without a warrant and produced before a Judicial
Magistrate who shall remand him to undergo the unexpired portion of the sentence.

XX XX XX

58. Penalty for failure to surrender.—Any prisoner who fails to surrender
himself, as required by sub-section (1) of section 57, shall, on conviction, be punished
with imprisonment of either description for a term which may extend to two years or
with fine, or with both.

XX XX XX
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